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- GOVERNMENT OF CHHATTISGARH
LAW & LEGISLATIVE AFFAIRS DEPARTMENT
MAHANADI BHAWAN, NAVA RAIPUR, ATAL NAGAR,
MANTRALAYA (C.G.) 492002
Phone No, 0771-2221346 Fax No, 0771-2510346 Email-lawdept.cg@gov.in

Raipur, Dated  /08/2023

CHHATTISGARH LOWER AND HIGHER JUDICIAL SER&’]@?]@UG 2323
(PAY REVISION, PENSION AND OTHER RETIREMENT BENEFITS) RULES, 2023

NOTIFICATION

No. ‘Q 10 M917/XX1-B /C.G./23.- In exercise of the powers conferred by the proviso to
Article 309 of the Constitution of India. and also in due compliance with the directions given by
the Hon’ble Supreme Court of India in its Judgment dated 19" May, 2023 delivered in W.P. ()
No. 643/2015 All India Judges Association vs. Union of India & Ors., in respect of the Second
< " Nationa! Judicial Pay Commission (SNIP). the Governor of Chhattisgarh, hereby, makes the

foHowing rules in respect of revision of pay. pension and other retirement benefits of the
- members of the Chhattisgarh Lower and Higher Judicial Services. namely:-
RULES
7}? ‘sgﬁ "}
3.3 Short title, commencement and application. - (1)  These rules shall be catled
{&{ die Chltatismzarh Lower and Higher Judicie] Service (Pay Revision. Pension and

Other Retirement Benefits) Rules, 2023,
(2) They shall be deemed to have come into force on the 1st day of January, 2016.

(3) They shall apply to all the Members of the Chhattisgarh Lower and Higher
Judicial Service.

2. Definitions.- In these rules, unless the context otherwise requires : -
(a)  “"Schedule" means schedule appended to these rules;

(b)  "Basic Pay" means pay as defined in Rule 9 (21) (a) (i} of the Fundamental
Rules:

(¢) "Existing Scale of Pay" means,-

(1) the pay scale mentioned in column (3) of Schedule-1 in respect of
the post mentioned in column (2) of the said Schedule

(i) the pay scale mentioned in column (3) of Schedule-1T in respect of
the post mentioned in column (2) of the said Schedule.

(d)  "Pre-Fixation Emoluments” shall include the basic pay in the existing
scale as on 1-1-2016;

-.Explanation:-Where increment in the existing scale of pay is payable on
Ist January, 2016, it shall be treated as part of basic pay.
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(e) "Revised scale of Pay” means.- -
1
(iy  corresponding scale of pay specified i column (4) against the.
existing scale of pay mentioned in column (3) of Schedule-]
mentioned therein:
(i)  corresponding seale of pay specitied in column (4) against the
existing scale ol pay mentioned in column (3) of Schedule-11:

(f) “Pay Matrix” means pay matrix as mentioned in Schedule-111 of these rules.

Revised scale of pay. — Revised scale of pay, from the date of commencement of
these Rules means the revised scale of pay of the said post as shown in column
(4) against the existing scale shown in column (3) of Schedule Loy 11. a8 the case
may be.

Drawal of pay in the Revised Scale of pay.- Save as otherwise provided in
these rules, a Member of Lower/Higher Judicial Service shall draw pay in the
revised scale or pay applicable to the post to which he is appointed:

Provided that a Member of Lower/Higher Judicial Service may elect to
continue to draw pay in the existing scale of pay until the date on which he earns
his next or subsequent increment in the existing scale of pay or unti} he vacates
his post or ceases to draw pay in the scale.

Explanation. - (1) The option to retain the existing scale of pay under the proviso
to this rule shall be admissible only in respect of one existing
scale of pay.

(2) The aforesaid option shall not be admissible to any person
appointed to a post on or after Ist day of January. 2016
whether for the first time in Government service or by transfer
or promotion from another post and he shall be allowed pay
only as admissible in the revised scale of pay.

Exercise of option.- (1) The option under the proviso to Rule 4, shall be
excrcised by a Member of Lower/Higher Judicial Service in writing in the "Form”
appended to these rules within three months from the date of publication of these
rules or where an existing scale has been revised by any order made subsequent to
that date, within three months, from the date of such order:

Provided that, -

(a) in case of a Member of Lower&iigher Judicial Service who, on the
date of publication of these rules or, on the date of such order, as the
case may be, is on leave or on deputation outside the State or on
foreign service out of India, may exercise the said option within the
time limit prescribed under this rule or within three months from the
date of his taking over charge under the State Government. '
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(2)

3)

4)

(5)

(b)  where a Member of Lower/Higher Judicial Service is under
suspension on the 1st dav of 2016. the option may be exercised
within three months of the date of his return (o duty. il that date is
fater than the dates preseribed in this sub-rule.

(<) where a Member of Lower/Higher Judicial Service. who was on
duty as on 1-1-2016 and was suspended subsequently and is stjll
under suspension on the date of publication of these rules. the
option may be exercised in the manner as provided in clause (b).

(d)  those Members of Lower/Higher Judicial Service retiring after 1-1-
2016 and before publication of these rules shall also exercise option
under this rule.

The option shall be communicated by the Member of Lower/Higher

Judicial Service -

{a) i, he is a Member of Lower Judicial Service to the Head of his
Office:

(b)  if, he is a Member of Higher Judicial Service to the High Court of
Chhattisgarh, Bilaspur.

I the option is not received from a Member of Lower/Higher Judicial
Service within the time limit fixed under sub-rule (1), then he shall be
deemed to have opted for the revised scale of pay, with effect from 1¥
January, 2016,

On receipt of option, the same shall be certified by the Head of Office or
High Court of Chhattisgarh, Bilaspur, as the case may be, and the option
shall be pasted in the Service Book of concerned Judicial Officer.

The option once exercised shall be final. If any correction or overwriting is
found on the option, it will not be accepted.

Neote. - (1) Persons whose services were terminated on or afler 1-1-2016 and

who could not exercise the option within the prescribed time limit,
on account of death, discharge on the expiry of sanctioned posts,
resignation. dismissal or discharge on disciplinary grounds, are
entitled to the benefit of this rule.

(2) A Member of Lower/Higher Judicial Service, who has died on or
atter 1% January, 2016 but before the date of publication of these
rules or who dies after the publication of these rules but before the
period prescribed for exercise of options without exercising the
option shall be deemed to have opted for that scale of pay, that may
be tound beneficial to him by the authority concerned and his pay
shall be fixed accordingly.
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0.

Fixvation of initial pay in the revised scale of pay.- (1) The initiai pay of a,

Member of Lower/Higher Judicial Service. who opts of is deemed to have opted
the revised scale of pay under Rule 3, shail be fixed separately in respect of his’
substantive pay in the permanent post on which he holds len or would have held
a lien if had not been suspended, and in respect of his pay in the officiating post
held by him shall be determined on revised pay stage as shown belore existing
pay stage with reference to master pay stage ob Schedule 1V attached to these
Rules.

(2) While fixing pay in the revised scale the following rule shall also be followed:-

(a) {n case. an ofticer drawing pay in the prcwcviscd scale (existing
scale). equal to or less than that of his seniot/seniors in the same
cadre and similarly appointed, drawn his next increment in the
revised scale on the date earlier than such senior/seniors whereby
his pay is raised to a state higher than that of such senior/seniors, the
date of next increment of the senior/seniors shall be’ advanced to the
date on which the junior officer draws his next increment.

(b) Incasean Officer promoted to a higher post before 1-1-2016, draws
less pay in the revised scale than his junior, shall be advanced to an
amount equal to the pay fixed for his junior in the higher post, from
the date of promotion of the junior.

Date of next increment in the revised scale of pay. - (2) The next increment of a
Member of Lower/Higher Judicial Service whose pay has been fixed in the
revised scale of pay in accordance with the provision of Rule 6 shall be granted
on the date on which he would have drawn his increment had he continued in the

existing scale of pay.

(b) I an Officer draws his next increment in the revised scale under clause (a)
above and thereby becomes eligible for higher pay than his senior whose
increment falls due on a later date then the pay of such senior shall be re-fixed
equal to the pay of the junior from the date on which the junior becomes entitled
to higher pay.

(¢) In case where the pay of an officer is stepped up in terms of clause (b) above

the next increment shall be granted to him after completion of one year from the
date of such stepping up-

Fixation of pay in the revised scale of pay subsequent to 1* day of January,
2016.- (1) (1) Where a Member of Lower Judicial Service continues 10 draw his
pay in the existing scale of pay and is brought over to the revised scale of pay
from a date later than the 1 January, 2016 his pay from the later date in the
revised scale of pay shall be fixed under Fundamental Rules, with reference to his
basic pay in the existing scale of pay.
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10.

(i1) Where a Member of Higher Judicial Service continues to draw his pay in the
existing scale of his pay and is brought over to the revised scale of pay from a
date later than 1-1-2016 his pay from the later date in the revised scale of pay
shall be fixed under Indian Administrative Service (Pay) Rules, 2016 with
reference to his basic pay in the existing scale of pay.

(2) A member of Higher Judicial Service. who has officiated in a post prior to 1%
January. 2016, but was not holding that post on 1™ January, 2016 and who, on
subsequent appointment to that post. draws pay in the revised scale of pay. shall
be allowed the benetit of the proviso to F. R. 22 to the extent it would have been
admissible o him had he been holding that post on the 1% January. 2016 and had
elected the revised scale of pay on that date.

Dearness Allowance.- Judicial Officers shall be entitled to the dearness
allowances at the same rate as are admissible to the Central Government Officers
and Employees.

Payment of arrears of pay. — Revised pay scale and balance of arrears shall be

paid to the Judicial Officers in the following manner;-

(a) Salary shall be paid from November, 2022 due for October, 2022 as per the

revised pay scale of Judicial Officer;

(b) Cash Payment of payable arrears of pay/emoluments in revised pay scale from

1* January. 2016 till 30.09.2022 shall be made after adjusting the amount paid

under interim relief sanctioned by the Law and Legislative Affairs Departments

Order no. 335/112/XX1-B/2018, dated 10.01.2018 in the following manner, -

(1) 25% of the amount of arrears shall be paid in cash within three months from
the order dated 27.07.2022 of the Hon’ble Supreme Court.
(i1} Remaining 25% shall be paid in cash within next three months:

(i1} Remaining 50% shali be paid in cash before June, 2023 or tiil end of June,

2023.

Explanation: For the purpose of this rule: -

(a)  "arrears of pay" means the difference between : -

(1) the aggregate of the Pay, Allowances and other emoluments which
he is entitled on account of revision of pay under these rules. for the
refevant period: and

(i1} the aggregate of Pay, Allowance and other emoluments which he
have been paid as per entitlement (whether such pay. and other
allowances have been received or not) for that period had his Pay,
not be so revised.




11. Fixation of pay on promotion on o¥ after 1% January, 2016.- For those .]U(“L‘.iill
Offlicers. who are promoted from the previous level 1o (he nest tevel. or granted.
financial up-ga‘adalionIACP or Selection Grade of Super Time Scale. the
pracedure for fixing the pay in the new pay matrix on such pmmnlionr"t"lmmciaI

up-gradation. will be as follows:

(i) Identify the level and the basic pay iIn Table 1 on the date of promotion.

(i) Add one increment in that level itself in terms of FR-22.

(iii) The figure so arrived at or the next closest figure in the level to which s(he)
is promoted will be the new pay on promotion.

Example-l.- An officer - Civil Judge (S Div.) ACP 1 stage drawing pay @

Rs.1,42.240/- 1n i evel 1-4 (Table 1) when promoted to the Distr

(Entry Level) Level 1-3, ¢

ict Judge Cadre

he pay fixation will be:-

1 J-4 i.e., the next stage from Rs.1.42.240/-, which

« Add one increment in Leve
is Rs.1,46,510/-.

. There is no identica) figure to Rs.1,46.5 10/~ in level J-5.

+ The next higher figure closest to Rs.1.46.510/- in level 5 1s Rs.1,49.190/-.

« Accordingly the pay of the officer shall be fixed at Rs. 1.49,190/-.

. An officer District Judge (Entry Level) drawing pay @

Example-11.
ection Grade (Level J-6). The pay {fixation

Rs.1.67.920/- in Level 15, granted Sel
shall be as follows:-

. Add one increment in Level 1-5 ie., the next stage from Rs.1,67.920/- in J-5

itself which is Rs.1,72,960/- (Table-1).

. Find out if there is any identical figure in Level J-6.

| ]-6, the very next figure higher than

. As there is no identical figure in Leve
1l be the pay on such promotion.

Rs.1.72.960/- which is Rs.1.77,170/- sha
here the pay is regulated by these rules. the

12. Overriding effect of rules. - In cases w
A.S. (Pay) Rules, 2016 shall not apply to

provisions of Fundamental Rules and |

the extent they are inconsistent with these Rules.



14.

. Assured Career Progress Seales.- ACP Scale described in revised scate should not

be automatic but on the appraisal of their work and performance by the
recommendation of a4 committee of judges of the High Court constituted by the
Hon'ble Chicf lustice of the High Court,

Retirement Benefits.- (1) The Judicial Officers, who have ceased 1o be in serviee
due 1o death or retirement on or after Ist January. 2016: shall get the retirement
benefits on the norms. as specified below with effect from 1% January 2016.
namely:-

(1) The age of superannuation of the Judicial Officers shall be sixty years: and
(i1) Qualifying service for carning full pension shall be 20 years:

Provided that in computation of the total period of service qualifying for
pension and other benefits, a period of ten years or actual period of practice at Bar,
whichever is less. shall be added to the service of a member recruited directly from
the Bar, subject to the condition that the weightage of practice at the Bar shall be
given only if the direct recruit actually works for minimum ten years in service
before retiring:

(i) The revised pension of the retired judicial officers shall be 50% of the last pay
drawn of the post held by the Judicial officers at the time of retirement:

(iv) for pension revision:- (i) Multiplier factor of 2.81 to be applicable for pension;
or

(ii) Pensioners to be fitted appropriately in the fitment
table, as mentioned in Schedule-IV, whichever is
higher.

{v) Judicial officers who retired prior 10 1™ January, 2016 to be placed notionally at
the corresponding stage.

(vi)The retiring judicial officers shall have the benetit of increment becoming due
the next day following their retirement. That increment shall be for the purposes of
pension only and shall be subject to vertical ceiling of Rs. 2.24.100/-.

{vii) there shall be no ceiling for maximum pension.

{viii) Retirement cum death gratuity:- (a) Retirement gratuity of officers, who
have retired after 01.01.2016, shall be calculated as per Rule 50(1)(a) of CCS
(Pension) Rules 1972, The maximum limit for retirement gratuity/death gratuity
shall be Rs. 20 lakhs, which shall be increased by 25% whenever D.A. rises by 50%.




Note:-Ofticers who have retired alter 01012016 and paid retirement gratuily as pev’
pre-revised pay and the maximum Himit at that time, the differential pratity
payable on account ol revision ol pay shall be paid subject to the revised maximum

Hmit.

(b) The death pratuity shall be paid as per table mentioned below on the basis of

Jength in service, -

e T EATH GRATUITY
'L LENGTH OF SERVICE RATE OF DEATH GRATUITY

2 times of monthly emoluments
6 times of monthly emoluments

e =R

5_ " Less than one year
One year or more but less than 5
years

5 years or more but less than 20

12 times of monihly"emokuments

" Half month of emoluments for every |
completed  six monthly period of
qualifying  service subject to 2
maximum of 33 times of emoluments.

|

|

i
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(ix) Family Pension- {a) Family Pension @i 30% shall be paid to eligible family
member(s) as given in Rule 54 CCS (Pension) Rules, 1972 at par with the spouse.
after the death of the spouse:

(b) The quantum of family pension shall be worked out in the same manner as
quantum of pension is worked out;

(¢) Income limit, if any prescribed by State in relation to dependent family members
(other than the spouse) for being eligible to get family pension shall be not less than
Rs.30,000/- per month (rupees thirty thousand per month): and

(d) Where, a judicial Officer dies, while in service, the benefit of family pension as
per Rule 54(3) of CCS (Pension) Rules, 1972, as amended vide notification dated
19.09.2019. shall be extended to the family members. The other benefits such as one
time lump sum grant, compassionate appointment, permission to stay in official
quarters etc. already i force in the States shall continue 1o apply, in addition to
death gratuity. '

(2) The retired Tudicial Officers/ Family Pensioners shall be eligible for the following

additional quantum of pension pensioners/family pensioners w.e.f. 01.01.2016 on
completion of age of and at the rates specified below,-



| Age'(af i’eﬁ.sione'rfl:‘amiiy Pensioner E"R(l('lit‘ibnai Quantum of Pension/Family
_ | Pension

75-80 vears 209

80-85 vears | 30%

85-90 vears 40%

90-95 years R 60%

'umi)gj]?('if)m;e_é;g S Pt

On completion of 100 years 100%

Note.- The above percentages are in refation to basic pension/family pension, as revised,
Further. to obviate any doubts, the expression ‘years’ shall mean completed years.

(3) Payment as per revised rate of pension/ family pension shall be made w.e.f 1™ July,
2023 and arrears of pension/ family pension for the period from 1** January, 2016 to
30" June. 2023 shall be made 25% by 31" August, 2023 another 25% by 31¥
October, 2023 and remaining 50% by 31 December, 2023,

15.Power to Relax. - The State Government in consultation with the High Court may
relax or suspend the operation of the provisions of these rules in the case of Judicial
Officers or category of Judicial Officers in such a manner and to such extent as may
appear to it, to be just and equitable or necessary or expedient in the public interest:

Provided that such relaxation or suspension shall not operate to the disadvantage
of the Judicial Officer or categories of Judicial Officers, as the case may be.

16.5aving.- Save as herein above provided, any matter which is not covered under these
rules shall be governed by the Chhattisgarh Judicial Service Pay Revision, Pension
and Other Retirement Benefits Rules, 2003,

17.Interpretation. - If any question arises relating to the interpretation of these rules, it
shall be referred to State Government in Finance Department, whose decision thereon
shall be final.

This Sanction has been endorsed by the finance department vide Dispatch

No. 503/2023/Finance/Rule/Four, Dated 16-08-2023.

By order and in the name of the
Governor of Chhattisgarh,

A
Rajnish Shrivastava
(Principal Secretary)
Law and Legislative Affairs
Department




Form of Option :
|See rule 5]

1 TR UTU TP RV P TP P hereby clect to draw my pay in the Revised pay
structure with effect from 1st January, 20106.
Or
| SRR hereby elect 1o continue on the existing scale of
pay of RSuivmmeniermineemmneses of my substantive/efficiating Post
OF e until
*(a) The date of my next increnient
or *(b) The date of subsequent increment raising my pay t0 Rs..oonerenne _
or ¥(¢) [ vacate the post or c€ase {o draw pay in the existing scale of Rs..oooes
Station..oooeeee
Date.. oo
ST ETA IR EE LG
INEITIE 1o overeeeesrereaeeamsssscsnans s ansss st
DeSIENAIOMN..coovrucesmsmreesssmssses e
Office in which employed.......o..o

*(strike off il inapplicable)

FOR OFFICE USE ONLY

Certified that the option submitted by
SR/ ST IK UL oo (name) 18 received in  the office
T P T

SIGAALULE ooveeniemrsmess s
Designation ..o
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EXISTING AND REVISED PAY SCALE

SCHEDULE-]

Chhattisgarh Lower Judicial Service.-

S. Post Existing Pay Scale Revised Pay Level
No. (In Rupees) Sacle (In
Rupees)
(1 (2) 3) “) (3)
1. Civil Judge (Junior 27700-770-33090-920- | 77840-1363520 J-1
Cadre),Entry Level 40450-1080-44770
2. | Civil Judge {Junior Cadre) | 33090-920-40450- 92960-136520 ]2
first A.C.P, 1080-45850
3. | Civil Judge (Junior Cadre) | 39530-920-40450-1080- | 111000-163030 . | J -3
Second A.C.P. 49090-1230-54010
4, Civil Judge (Senior Cadre) | 39530-920-40450-1080- | 111000-163030 T3
Entry Level. 49090-1230-54010
5. | Civil Judge (Senior Cadre), | 43690-1080-49090- 122700-180200 | ] -4
Chief Judicial Magistrate | 1230-56470
and Additional Chief
Judicial Magistrate/ First
A.C.P,
8. Civil Judge (Senior Cadre), | 51550-1230-58930- 144840-194660 -5
Second A.C.P. i380-63070
SCHEDULE-II
Chhattisgarh Higher Judicial Service,-
S.No. Post Existing Pay Secale Revised Pay |Level
{In Rupees) Sacle
(In Rupees)
() @) 3) @) @)
1. District Judge (Entry 31330-123G-58930- j44840-1946606 | ] -5
Level) 1380-63070
2. District Judge (Selection | 57700-1230-38930- 163030-219090 | J -6
| Grade) 1380-67210-1540-702%90
District Judge (Super 70290-1540-76450 199100-224100 | -7

Time Scale)

11




New Pay Matrix

Scale

Schedule-11}
"""""""""""""""" il T G G T{(.l T Civil Judege | District | District
Judge Judge Judge ’Udi;L i {Senior . Judge | Judge
(Junior | {Junior (Junior lt (?c(a;-u,)r‘ ﬂ Cadre). || (Selectio | Iw (Super
Cadre), Cadre) L Cadre) ?‘dt _Sih) ! l1 Second ! n Gr ada} Time
Entry | first | Second | A Cp, ACPY Scale) I‘
Level | ACP. \ AC.P. \ District 1
l ‘E Judge I
\ \ {Entry i
Existing 3090- \ 39530- 43690- 51550~ 70290- 41
Pay \ 45850 i 54010 56470 i\ 63070 | 764350 1

— W
Existing 43690 1550

1 Entry

""""""""""" 77840 1 62960 | 111000 iz{_f@ 144840 B 3_;_@91
80180 | 93750 ; 114330 \ 36380 | 149100 | 167920 | 2050
8°5"0_J-‘?,?‘E_%Q___l_.,_‘_..__‘1.7.__6_‘1”‘ RELLEAS I ‘5367’_0ﬂ 172960 |

85070 | 101580 | 121290 134080 | 158280 178150
87620 | 104630 | 124930 (38100 | 163030 | 183490

90250 l 107770 | 128680 1422401 167920 188990

92960 | 111000 | 132540 146510 | 172960 | 194660

95750 | 114330 | 136520 | 150910 178150 | 200300
98620 | 117760 140620 | 155440 | 183490 206510 |
Vo101 101580 | 121290 | 144840 | 160100 | 188990 212710
VenrTT | 104630 | 124930 | 149190 [ 164900 | 194660 219090 |
| =550 T ]
Year—l’l\ 107770 | 128680 | 153670 169850 |
Vear-13 | 111000 | 132540 | 158280 174950 !
o a0 650 | ie0s0 | o0 | | T
VariTigee T T T !
Year-16 | 121290 | T ) T
Year-17| 124930 | T o ”“—”4
[Vear-18| 128680 | T 1
Vear-19 | 132540 \ |
| Year-20 136520+ ] | ’—']!
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Fitment/ Migration in New Pay Matix from Existing Pav Scale
SCHEDULE-IYV

S5.No, Existing Pav Scale New Pay Seale
B ( 27700 77840 N
2. § 28470 80180
3000 29240 ; 82590
4. 30010 85070
5. 30780 87620
5. 31550 90250
7. 32320 92960
8. 33090 95750
9. 34010 95750
10. 34930 98620
. 35850 101580
2. 36770 104630 N
3. 37690 107770
14, 38610 T 111000
15, | 39530 | 114330
16. 40450 - 114330
7. 41530 117760
8. 42610 121290
19, 43690 , 124630
20. 44770 128680
21. 45850 132540
22. 46930 132540
23. 48010 136520
24. 49090 140620
25. 50320 144840
26. 51550 149190
27. 52780 149190
28, 54010 153670
29, 55240 158280
30, 36470 163030
31. 57700 163030
32. 58930 167920
33. 60310 172960
34, 61690 178150
35. 63070 178150
36. 64450 183490
37. 65830 188990
38. 67210 188990
39. 68750 194660
40. 70290 199100
41, 71830 205070
42, 73370 211220
43, 74919 217560
44, 76450 224100
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